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IN THt: CENTRAL ADl"IINISTRATIVE. TRIBUNAL 
PRIN Cl PAL BlN CH 

N dJ DELHI• 

D.A. No. 131/96 D aite of de ci si on 8-5-l 99 6 

Hon 1 ble Shri S.R. Adige, Member (A) 

Hon 1 ble S!tlt.·Lakshmi. Swaminathan, Member (J) 

Smt. Krishna Uevi, 
w/o, Sh.Vijay Singh 
H.No~sa·, Vill.Burari Garhi, 
Delhi-110009 

••• 

(By. Advocate Shri K.M.R. Pillai ) 

Vs. 

1. Union of India through 
the Director General Posts & 
ChaiI'man Postal Services Board, 

-S.anchar Bhavan, New D~lhi-1 · 

2. The Senior Superintendent, 
_Delhi Sorting Division, 

R.M.s. Bhavan, 
Kashmere Gate, Delhi-110006 

(B~ Advocate Shri M.K.Gupta ) 

• • • 

.DR DE. R CORAL} 

(Hon 1 ble Shri 5.R. Adige, f'lernt::er(A) 

Applicant 

Respondents 

. I 

We ~ave heard Shri K.N.R~ Pillai,counsel for the 

appl~cant and Shri M.K.Gupta,counsel for the respondent~. 

2. Admittedly the applicant was working as a 

contingent employee in 1993-94. 

3. B6th counsel agree that·this D.A. may be disposed 

of with a direction that in the event t~at the respondents 

1- . I/ • t. t 
~ consider aeng aging the con .in gen seas on al employee>, 

-1 5hc-vv/r:l 
in the.' future, the· applicants case ,t.,.be considered in 

preference to outsiders and those with overall lesser 

length of service. 

4. · As admittedly the applican~~ name was earlier 
,4-

sponsored by the E.mployment E.xchange
1
65 it will not be 
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necessary for him to be sponsored by the Employment 

Exchange again for the purpose. 

5. This D.A. i~. di.sposed 

MJh;-~~-
csmt.Lakshmi S wamin a th.an} 

l''lern bar ( J) . 

sk 

of accordingly. No 

/4/t/hcf~ 
(s .R. Adi cje ) 

Member (A) 

cos ts. 


